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(2) MNF. (Undergroung with
arms),

The orggnisation named N.ER.S.U.
is ynfamiliar to most non-Mizos gnd
their objectives are ag unclear,
However both organisationg have
persisted in heavily taxing the non-
Mizos who are gbliged to pay up
under threats of physical violence.

Besides this the M.N.F. gre colfect-
ing Rs. 50 per head from incoming
and outgoing non-Mizpg fncluding
Government employeeg on the Silchar-
Aizawal and the Aizawal-Lunglei
Road, They are also collecting
Rs. 1000/- from every truck driven
or owned by non-Mizog and carrying
essential goods.

This type of collection of money in
broad day light ang in front of law
enforcing agencies is 3 matter of seri-
ous concern so far ag jnnocent lives
and the properties of non-Mizog are
concerned.

These organizations seem to be
spreading communal feelings in the
area and much against the policy of
the Government of India. Commu.
na] feelings and lawlessness are
increasing day by day along with
the harassment of non.Mizos. Paral-
lel governments have also sprung up
and remedial action is required
urgently before the situation gets out
of hand.

(iv) RELIEF MEASURES FOR DROUGHT-~
AFFECTED DISTRICTS OF BIHAR

PROF. K. K. TEWARY (Buxar):
The month-long dry spell in many
parts of Bihar has created 5 drought
like situation there and rendered the
farmers ranicky. Failure of rain
coupled with erratic supply of elec-
tricity hag completely destroyed the
paddy €rops and the untransplanted
se_edhng‘s. The worst affected Dig-
tricts like Bhojpur, Rohtas, Auranga-
bad, Gaya and Jahanabad normally
have sufficient rains in the crucial
month of August but this year’s

played by the rain gods has

Rule 8T7 310»

shattered the dreams of the poer
farmers adso expossd our akiect.
depéndence on the vagaries af natupe.
It in unfortunate that the exishing.
canals in thege areas were mot ubilis~
ed to save the dying asddy crepd
when the reservoirs had suffipient
water to irrigate the lands under
their command areas. Now for a:
vast majority of farmers the future
has only starvation in gtore for them
and of course Government doles
which may not trickle down tg them-
in all cases.

Their miseries have been com-
pounded by the sudden disappear-
ance of consumer goods both from-
the open market and the fair price
shops. Blackmarketeers and profi-
teers are selling thege articles at
fancy prices.

I urge upon the Central Govern-
ment to allot sufficient funds for the
rellef work in these areas and evolve
suitable schemes for providing assur-
ed irrigation facilities and streamline:
the Publie Distribution system for
the benefit of th people.

(v) PERMANENT AFFILIATION OF ST.
Jorng MeDICAL COLLEGE AT BANGALORE
wrrH BANGALORE UNIVERSITY

SHRI GEORGE JOSEPH MUNDA.-
CKAL (Muvattupuzha): St. Johns
Medical College was established in
1963 after investing over Rs, 3 crares.
This medical College is an outstanding
institution with high standards in ad-
mission, academic training and ser-
vices. 333 per cent of admission is
for the State of Karnataka and 18 per
cent for the Scheduled Caste and
Scheduled Tribes, Though the
Medical College is outstanding, it is
not accorded permanent affiliation.
Medical Council of India also has re-
ported favourably. The affiliation is
given annually, The Medical Council
also has recommended this college for
Post-graduate courses bhut the Banga-
lore University has not given sanction
for these courses as well. There is a
St. John'’s Medical College Hospital
with the investment of over Rs. 49
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crores, This Hospital is one of the
best Hospitals in the country. ‘This
iz also not recognised for training
programmes, There is a patent in-
justice in this matter and the public
is wery much concerned over this
attitude of the Bangalore University,

Therefore, may I request the Gov-
ernment to use its good offices and do
justice in the matter of St. John's
Medical College and Medical College
Hospital of Bangalore?

(vi) NEED RESOLUTION OF MAHARASH-

TRA-KCARNATAKA BORDER ISSUE BY IM-

PLEMENTING MAHAJAN COMMISSION
REPORT

SHRI T. R. SHAMANNA (Banga-
lore South) After Independence, the
Government appointed a States Re-
organisation Commission headed by

Justice Fazal Ali. The Commission
after through examination (taking
more than 7500 witnesses) vcave a

report, ‘The Government of India
accepted the report of the Commission
and took steps io form new States on
the basis of language spoken by a
large section, The criteria taken by
the Commission was that—the divi-
sion and regrouping should not
endanger: —

(1) the unity and security of the
country;

(2) linguistic and cultural homo-
geneity of the areas:

(3) financial, economic and ad-
ministrative convenience;

(4) successful working of the
National Plan,

The new States were formed in
1958, -On account of the narrow out-
Jook of a few selfish leaderg the full
benefit of States re-organisation
could not he got and on the other
hand much hest has been created.
This has cost heavy losg to the
country,

The Maharashira leaders were dis-
atisfled with the SRC, award and
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pressed for reconsideration of S.R.C,
recommendation. Much against the
wishes of Karnataka leaders, one man
Commission, Mahajan Commission
was constituted, To respects the wishes
of the leaders Karnataka accepted
the appointments of the Commission.

Justice Mahajan after careful exa-
mination of all aspects gave a report
and award. It is regretied that
Maharashtra, instead of accepting the
award passed by the Commission (of
their choice), is making unreasponable
demands tograb the areag legitimate-
ly belonging to Karnstaka (Belgaum,
Nippani, Karwar etc.). The coercion
method is not the sole property of
Meaharashtra friends, Karnataka, is as
it is, hag lost wvaluable areas like
Kasergod (now in Kerala) and a good
portion of Sholapur, Kolhapur, etc
(in  Maharashtra). The Kannadigas
will nat be idle spectators and are
ready for any sacrifice to gurad the
Kannada areas. Karnataka is ready
for small mutual adjustments, on the
basis of Mahajan Report.

I, on behalf of 30 million Kanna=-
digas, appeal to the hon, Prime Minis-
ter to advise our Maharashtra bro-
therg to live as members of one
family. Reopening of a closed case
will be opening of Pandors box. Letus
spend ourvaluable time in nation-
building activities.

(vii) CRISIs 1N TEA INDUSTRY AND
NEED FOR TMPLEMENTATION OF A COM-
PREHENSIVE PACKAGE OF RELIEF
MEASURES

SHRI B, K. NAIR (Quilon) Sir,
under rule 377, I would like to make
the following statement. The tea
industry everywhere in India is psa-
sing through a very srious crisis.
Apart from the severe drought that has
been sgerously affecting production
during the past two years, the steep
rise in the cost of production on the
one gide coupled with an unpreceden-
ted fall in prices both in the export
market as well ag internally, have
been fagt eroding the capacity of the
industry,



